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11 Order Dated 0845002 

The applicant, ha'iing been superannuated from 

Railway serjce, is presently getting monthly 

pensic* at the rate .f Rs.1470/-. His case is that 

because the monthly pension was not determined by 

makin; proper calculation in the off ices of the 

Railway, he is getting less than what was due to 

him. In this case, a counter has already been 

filed, and the applicant has also filed a rejeinder. 

Applicant was a Blacksmith Grade-It at the time of 

his retirement and apparently he is not adequately 

educated to know the intricacy of formulae to 

determine the pension a*din.the said prernises,this 

O.A. is disposed of with direction to the respondents 

to make a denove calculation of the pension of the 

applicant by appropriately following the f•rmulae 

under which pension is determined, and in the event 

the applicant is entitled to get the monthly 

pension at the enhanced rate, the pension at the 

enhanced rate should be given to him. The respondents 
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4 	 seed to cnplete exercises of de nove calculation 

of pension within a peri.d of three months f*m 

the date of zeceipt of this order. 

2, 	with the above said •bser,ati.ns and 

direction this O.A, is albowed but there shall be 

ni order as to costs. 
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3. 	Mr. MK. ladU. Advocate for the applicant, 

undertakes to file required pOSta!eS for 

transmission of c.pies of this order to the 

ftesp•ndents by 15.05.002. 01 furaishinq the 

said postaqes, free copies of this Orders be 

handed over t. Mr. M,K. 1a43u. Ld. Cojnsel for 

the applicant and Mr. A.C. Rath, Ld. Counsel for 

the ftailways who is present at the  time of 

hearing of this case. 

( M. ft. Mohanty ) 
Member (J) 
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